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3T¢A/ORDER

PER : T.R. SENTHIL KUMAR, JUDICIAL MEMBER:-

This appeal is filed by the Revenue as against the appellate
order dated 20.07.2017 passed by the Commissioner of Income Tax
(Appeals)-9, Ahmedabad arising out of the assessment order passed

under section 143(3) r.w.s.

(hereinafter referred to as ‘the Act’) relating to the Assessment Year

2012-13.

144C of the Income Tax Act,
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2. At the outset, Ld. Counsel Shri Parin Shah appearing for the
assessee submitted before us Form No. 5 issued by PR.
Commissioner of Income Tax-3, Ahmedabad dated 11/11/2021
accepting the taxes paid by the assessee under VIVAD SE VISHWAS
SCHEME, 2020. Thus, Ld. Counsel pleaded the appeal may be
disposed of.

3. Ld. CIT-DR Shri H. Phani Raju appearing for the Revenue
confirmed Form No. 5 issued under VIVAD SE VISHWAS SCHEME
by Ld. Pr. CIT.

4. In the result, appeal filed by the Revenue is dismissed as

withdrawn under VIVAD SE VISHWAS SCHEME.

Order pronounced in the open court on 25-07-2024

Sd/- sd/-
(RAMIT KOCHAR) (T.R. SENTHIL KUMAR)
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